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IN THE HIGH COURT OF MADHYA PRADESH

AT JABALPUR

BEFORE
HON'BLE SHRI JUSTICE G. S. AHLUWALIA
ON THE 20" OF SEPTEMBER, 2024
WRIT PETITION No. 23321 of 2024
SMT. KIRAN VYAS UPADHYAY AND OTHERS

Versus

MADHYA PRADESH SHASAN AND OTHERS

Appearance:
Shri Aditya Upadhyay - Advocate for petitioner through video conferencing.

Shri Swapnil Ganguly - Deputy Advocate General for State..

ORDER

This petition under Article 226 of Constitution of India has been

filed seeking following reliefs:
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2. In para 1 of the writ petition it has been declared as under:
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3. It is fairly conceded by counsel for petitioner that petition has not
been filed with proper declaration and seeks permission of this Court to
withdraw this petition with liberty to file a properly constituted writ
petition.

4.  With aforesaid liberty, the petition is dismissed as withdrawn.

(G.S. AHLUWALIA)
JUDGE
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